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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

0O.A. No. 289 OF 2023

In the matter of:

Lt. Col. Jasjit Singh Gill
e Applicant
v/s
State of Punjab
+seee.Respondent
Execution Application No. 33 of 2023
In

Original Application No. 465/2019

Status Report in the form of affidavit by Himanshu
Jain IAS, District Magistrate, Ludhiana

It is most respectfully submitted as under: \

1. That the deponent is presently posted as District Magistrate,
\/
Ludhiana and is duly authorized and competent to file the

present affidavit on behalf of Respondent No. 4.
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2. That the present status report is being filed in compﬁxﬁeaLB

the order dated 12.01.2026 passed by this Hon'ble Tribunal in

the above-mentioned matter.

3. That it is most respectfully submitted that the Punjab Pollution
Control Board its reply to IA No. 256/2024 before this Hon’ble
Tribunal on 09.01.2026 for kind consideration of this Hon’ble
Tribunal.

4. That in further compliance with the directions of this Hon’ble
Tribunal, the issue regarding non-operationalization of the
previously established carcass disposal/utilization plant has

been reviewed at the district level.

5. That, in compliance of the order dated 10.02.2026 passed by
the Hon'ble National Green Tribunal (NGT), this office vide letter
No. 3331-32/M.A. dated 10.02.2026 addressed to the the
Commissi icipal C ion, Ludhiana and the

Environmental Engineer, Punjab Pollution Control Board
Ludhiana initiated necessary action in the matter a copy of
which is annexed herewith as Annexure R-4/1. Subsequently,
on 25.03.2026, a meeting was convened with all concerned
departments to deliberate upon the issue and ensure
coordinated action. Further, vide letter No. 6821-26/M.A. dated
25.03.2026 directions were issued to all concerned
departments, i the icipal Corporation, Ludhi

and the Punjab Pollution Control Board, as well as other

relevant authorities, secking updated reports regarding

feasibility and operational aspects and also providing for the

constitution of a Joint Committee to examine the matter in

detail, wherein the Additi Commissioner,
Corporation, Ludhiana has been designated as the Chairman
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copy of which is annexed herewith as Annexure R-4/2.

That, in continuation thereof, this office vide letter No. 6827-
93/M.A dated 25-03-2026 also issued communications to all
concerned departments in District Ludhiana (66 departments),
requesting them to identify and suggest any suitable land (at
least 2 acres) within their jurisdiction where the Carcass
Disposal Plant can be established and operated smoothly in
i with envi The
were further requested to submit their recommendations along

with a detailed report to this office. The copy of the same is

annexed herewith as Annexure R-4/3.

That in response thereto, joint inspection/feasibility reports
have been received from Joint Committee All concerned
departments vide their letter no. 1326 dated 07/04/2026 have
been duly examined at the district level and, based on the
recommendations of the concerned departments, a suitable site
has  been identified  for  the  purpose  of
establishment/operationalization of the carcass disposal
facility. The copy of the same is annexed herewith as Annexure
R-4/4.

. That accordingly, the consolidated report along with

recommendations has been forwarded to the Municipal
Corporation, Ludhiana, vide letter No. 8035/M.A. dated
10.04.2026, for taking necessary action in accordance with law
for operationalization of the same. A copy of the forwarding
letter is annexed herewith as Annexure R-4/5.

That the matter is under active consideration and further

necessary steps are being taken in coordination with all

v,
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concerned  departments to ensure an enviroxérﬁlp

feasible and i solution.

10.That the District Administration, Ludhiana remains fully
committed to comply with the directions of this Hon’ble
Tribunal in letter and spirit and to resolve the issue in a time-

bound manner.

11.That, in view of the above, the undersigned undertakes to
comply with orders as will be passed by this Hon'ble Tribunal
The undersigned has followed the instruction passed earlier by
Hon'ble National Green Tribunal. That in view of the compliance
status and factual position. submitted hereinabove, it is
r itted for the consideration of the Hon'ble

Tribunal for passing appropriate orders in Original Application
No. 289 of 2023. Any instructions passed by the Hon’ble
Tribunal shall be complied in letter and spirit.

Verificatios

Verified that the contents of para no.1 to 11 of the above
reply are true and correct to my knowledge as derived from the official
record. No part of the above reply is false and nothing material has
been kept concealed therein.

Dated:- \o-ci-2eit (Hinfdrshu Jain, IAS)
[
Place:- \adWawa Distri

Lug

Magistrate

a



Amouss R-H]2

541 e Tt ot

OFFICE OF THE DEPUTY COMMISSIONER, LUDHIANA
(M.A. Branch)

To

‘Commissioner, Municipal Corporation, Ludhiana.
Environmental Engincer, Punjab Pollution Control Board, Ludhiana.

No: 3331-32M.A. Date: 10/02/26

Subject:  Regarding Compliance of Honble NGT order dated 22.01.2026 passed in O.A
No. 289 of 2023 titled as Lt. Col. Jasjit Singh Gill Vs SOP & EXECUTION
APPLICATION No. 33/2023 In Original Application No. 465/2019.

Ref: In connection with this office letter No. 419-21/M.A. dated 07-01-2026.

In connection with the subject and the reference lette cited above, you are hereby
written to ensure compliance with the orders issued by the Hon'ble National Green Tribunal on
22.01.2026. Please take the necessary action to implement the order dated 22.01.2026 in the
Subject-cited case and inform this office regarding the action taken.

“This may be given Top Priority.

sd-
Superintendent Grade-2 (R)
For: Deputy Commissioner
Ludhiana.
No: 3333/M.A. Date: 10/02/26

A copy of this is forwarded to the P.A. to D.C. and Steno to A.D.C.(G), Ludhiana,
for information.

Sd-
‘Superintendent Grade-2 (R)
For: Deputy Commissioner

Ludhiana.



Anoruse. R-H/1

542

&/
we3d faud afimag, sfmrer
(4.2 B
A fed

1. e, aare fsand, Bftmren
c 2. TIeaE RHEMG, U yghE 4238 293, gfmre

& RR3I\BAME B As\ealay
fe- Regarding Compliance of Hon'ble NGT order dated 22.01.2026 passed in O.A No. 289 of
2023 titled as L1 Col. Jas]it Singh Gl Vs SOP & EXECUTION APPLICATION No. 3312023
In Original Application No. 465/2018.
TE- for eTT @ g dua- 419-2174.2 firsh- 07-01-2026 € wedw s
Qudss el w2 oewr wdts U @ W R et nes e RGeS W 3
2012026 § 7 92 g T e 9@ 2w § s e 3 i et i A R g Bt
22012026 9 ymE I3 331 Frawd wive R fawge & fuasr dist 7 w3 st ol aroed et
fomwege § s AR

ferr § ey wats fést A

foudt afimss,

& IBDI e A ea\3 ¢
wwﬁamm,e;amwmgmmm,mamﬁam A

J3200%)
foudt afimss,

oz



y

Awaree R

4
) 543 T Tesslton i Enelish

OFFICE OF THE DEPUTY COMMISSIONER, LUDHIANA

(M.A. Branch)

ORDER-

In compliance with the order dated 12.012026 issued by the Honble National
Green Tribunal, Principal Bench, New Delhi, and based on the deliberations held during the
mecting conducted by the undersigned on 25.03.2026, as per the orders of the Honble: D:pu‘w
Commissioner, Ludhiana, a Joint Physical Assessment of the Carcass Plant at the Jamalpur Site
shall be conducted, and a Feasibility Report be submitted to this office expeditiously. For the

‘smooth implementation of this proceeding, a committee is hereby constituted as follows:

[St. No. |[Designation and Department [Committee Member J

1. |Additional Commissioner, Municipal Corporation, Ludhiana |[Chairperson

R |[SubDivisional Magistrate, Ludhiana (East) [Member

. |[Superintending Engineer, Municipal Corporation, Ludhiana | Member

[4. [E.O., GLADA, Ludhiana IMember
L [District Town Planner, Ludhiana Member
6. [[Environmental Engineer, Punjab Pollution Control Board ember
[7.|[Tehsidar, Ludhiana (East) fember

The said committee is directed to conduct a spot inspection, take necessary action,
and ensure that their Status Report is submitted to this office within 10 days, 5o that strict and
literal compliance with the orders of the Hon'ble Court can be ensured.

sd-
Deputy Commissioner,
Ludhiana

Endst. No: 6821-26 / M.A. Date: 25/03/26

A copy is forwarded to the following for strict compliance with the above orders:
Chief Administrator, GLADA, Ludhiana.

Commissioner, Municipal Corporation, Ludhiana,

Sub-Divisional Magistrate, Ludhiana (East),

District Town Planner, Ludhiana,

Environmental Engincer, Punjab Polluti i
T o Eniner, unjab Pollution Control Board, Ludhiana,

B

sd-
Deputy Commissioner,
Ludhiana
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OFFICE OF THE DEPUTY COMMISSIONER, LUDHIANA
(M.A. Branch)

1. Commissioner of Police, Ludhiana (Representative)

2. Senior Superintendent of Police, Ludhiana (Rural)/Khanna

3. Commissioner, Municipal Corporation, Ludhiana

4. Chief Administrator, GLADA, Ludhiana

5. Additional Deputy Commissioner (Rural Development), Ludhiana
6. Additional Deputy Commissioner (Urban Development), Ludhiana
7. Additional Deputy Commissioner, Khanna/Jagraon

8. Secretary, Regional Transport Authority, Ludhiana

9. All Sub-Divisional Magistrates, Ludhiana

10.L.A.C., Improvement Trust, Ludhiana

11. Assistant Commissioner, State Tax, Ludhiana

12. Assistant Commissioner, Excise and Taxation Department, L

13. Assistant Commissioner, Excise and Taxation Department, Ludhiana (West)

14. Civil Surgeon, Ludhiana

15. Al concerned Tehsildars, District Ludhiana

16. All concerned Naib Tehsildars, District Ludhiana

17. Superintending Engineer, Public Works Department (B&R), Ludhiana

18. Chief Engineer, Punab State Power Corporation Ltd., Ludhiana

19. Chief Engineer, Punab Pollution Control Board, Ludhiana

20. Superintending Engineer, Puniab Pollution Control Board, Ludhiana

21. Distriet Development and Panchayat Officer, Ludhiana

22. Executive Engineer, Construction Division No. 1,2, 3,4, Public Works Department,
Ludhiana

23. Executive Engineer, Provir Division, Public Works Department, Ludhiana
24. Executive Engineer, National Highway, Public Works Department, Ludhiana
25. Executive Engineer, Public Health, Ludhiana

26. Executive Engineer, Water Supply and Sanitation Department, Ludhiana
istrict Mining Officer, Ludhiana

27. Exccutive Engineer, Canal Department-cum-|
28. Executive Officer, Improvement Trust, Ludhiana

29. Block Development and Panchayat Officer, Ludhiana

30. Al concerned Block Development and Panchayat Officers, Ludhiana
31. Assistant Labour Commissioner, Ludhiana

32. District Social Security Officer, Ludhiana

3. District Program Officer, Ludhiana

34, District Public Relations Officer, Ludhiana
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35. Secretary, Zila Parishad, Ludhiana 54 6

36. District Controller, Food, Civil Supplies and Consumer Affairs, Ludhiana (East)
37. Distriet Controller, Food, Civil Supplies and Consumer Affairs, Ludhiana (West)
38. District Education Officer (S.S./Elementary), Ludhiana

39. District Sports Officer, Ludhiana

40. Deputy Director, Small Savings, Ludhiana

41. Deputy Director, Dairy, Ludhiana

42. Deputy Director, Fisheries Department, Ludhiana

43. District Welfare Officer, Ludhiana

44, District Mandi Officer, Ludhiana

45. General Manager, Roadways, Ludhiana

46. General Manager, PUNSUP, Ludhiana

47. General Manager, Punjab Agro, Ludhiana

48. District Social Security Officer, Ludhiana

49. District Child Protection Officer, Ludhiana

50. Deputy Director. Animal Husbandry Department, Ludhiana

5. District Language Officer, Ludhiana

52. District Forest Officer, Ludhiana

53. General Manager, Department of Industries and Commerce, Ludhiana
54. District Treasury Officer, Ludhiana

55. Zonal Licensing Authority (Drugs), Ludhiana

56. District Employment Officer, Ludhiana

57. Chief Agriculture Officer, Ludhiana

58. Deputy Director, Horticulture, Ludhiana

59. Deputy Director, Cooperative, Ludhiana

60. District Public Relations Officer, Ludhiana

61. Executive Engineer, P.S.LE.C., Ludhiana

62. Tehsildar, Election, Ludhiana

63. All concerned Executive Officers, Muhicipal Council, District Ludhiana
64. All concerned Executive Officers, Nagar Panchayat, District Ludhiana
65. Heads of all Departments, Punjab Government, District Ludhiana

66. Tourist Officer, Tourist Information Centre, Ludhiana

No: 6827-93/ M.A Date: 25/03/2026

Subject: Regarding the avi of land for the Carcass Plant in compli
orders of the Hon'ble National Green Tribunal in Case O.A. No. 289 0f 2023
Col. Jasjit Singh Gill Vs SOP & Exccution Application No. 332023 in
465/2019.

In connection with the subject cited above, as per the orders issued by the Hon'ble
National Green Tribunal, the Carcass Plant is to be shifted to a new location for smooth operation,
for which a minimum of 2 acres of land is required.



4 i this regard, you re hereby directed that if any such suitable sie (minimum 2 acres) is
within your knowledge where the Carcass Plant can be operated smoothly in accordance with

i standards, th i along with your ensured
o be sent 10 this office

‘The aforementioned report must be mandatorily submitted to this office by 01.04.2026,
50 that timely compliance with the orders of the Hon'ble Court can be ensured.

Sd-
Deputy Commissioner
Ludhiana.
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Office of the Deputy Commissioner, Ludhiana
(M.A. Branch)

The Commissioner,
Municipal Corporation,
Ludhiana.

No. 8035/M.A. Dated: 10/04126

Subject:  Regarding sending the Feasibility Report of the Jamalpur site for the Carcass
Plant in compliance with the orders passed in O.A. No. 289 of 2023 tiled as
L. Col. Jasjit Singh Gill Vs. SOP and Execution Application No. 33/2023 in
0.A. No. 465/2019.

Reference:  In reference to this office letter No. 6821-26/M.A. dated 25.03.2026 on the
subject cited above.

With reference to the subject cited above, through the letter under reference from
this office, in compliance with the orders of the Hon’ble National Green Tribunal, a committee
under the chairmanship of the Additional Commissioner, Municipal Corporation, Ludhiana was
constituted for preparing the feasibility report regarding the Jamalpur site for the Carcass Disposal
Plant.

‘The said committee has submitted its Joint Report to this office vide letter No. 1326 dated
07.04.2026. As per the said report:

“In view of the joint inspection conducted by all concerned departmens, the compliance of
prescribed distance norms, and conformity with the provisions of the Master Plan, Ludhiana, the
proposed site is found to be feasible for establishment of a carcass disposal plant.”

Further, the Superintending Engincer, Municipal Corporation, Ludhiana was also
appointed as a member of the said committee, and on the basis of his suggestions/opinion as well,
the Jamalpur site has been found suitable for establishment of the Carcass Disposal Plant.
also recorded in the name of Municipal

Moreover, as per the revenue record, the said lan

Corporation, Ludhiana.

Therefore, you are requested that, in order to ensure compliance of the orders
passed in the above-mentioned cases by the Hon’ble National Green Tribunal, necessary further
action may kindly be taken to put the Jamalpur site into use as a Carcass Disposal Plant.

Deputy Commissioner,
Ludhiana
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